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Ocer NO.41DAT 	7l2-1999. 

e 'V\ cLd •'-i%I S\ 11:.3.P.Das,1_ea15Q co-inset for applicant 

and H 7k.SOSe, learned Senior stanuinc go-inset present. 

this OA stands posted to this day for final learing 

at the stage of admissiOri.he prayer as such can not 

be dealt by a single Mbbr.DiVJS-on Bench is not 

unctiofliP tay.Adj'rfl 	to 13.12.1999. 

H Th) er (JuL jc 

ORDEP 140._5,DATED 13-12-1999. 

Heard i4 r.B.P.Das,learned co-inset for the 

applicant so also HrAR.BQSe,learfled Senior StaOdiri 

Goi-nsel appea ring ior the psDfldefl ts. perused the 

r eC Ord S. 

Adulittely, applicant has been selected 

and offered with the order of appointheflt for the 

0ost of jr.Cterk under AnfleXUre.3,dated 19.11.19 98 

SubseaUent)Y,When he wait to join the post, he was 

intimated that the appointeflt has oeefl kept in 

abeyance for want of police verification, AS he was 

not at1-ied to join,he has filed this OA seeking 

necessary direction to the Respondents in the matter. 

ReSiOfldefltS,3fl their co-inter, take the 

stfld that for want of police veriäCatiOfl and due 

to inerveniflP aaend.ieflt of revised reruiuueflt 

rules for the pcst of Jr.Cle, the offer of 

appointment was kept in a3eyanCe.H0!eVer,in the 

neanwhile, they received clarifiCatial from the ICAR 

that if the vacancy in the Gr.of Jr.lerk,CCCUrred 

mendment O the revised recriUfleiit prior to the a  

rules i.e. I3.3.93,the vacancy wculd je filled u& 

as per the old recruitment 	les.ACc0rdis the 
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Di reC tot, JICER ShUoanegwar revoked the order 

kept in abeyanCe issued to shri Nayak.Eurthe 

it has oeen suiitted oy pespondents that police 

verilication ha since oeen over. 

In VjEi; a: the stand oi the Departsent 

the application is ali:'ed and the espdents are 

directed to allcyz tl-le applicant to join in the post 

of jr. Olerk,'i :i.in a ma-ith lErom tcday. The Oricjinal 3 

Applicatia-i is ccording1y áisposed of.N0 COStS. 

Copies of this order be sut,-lied to 

learned cojnsel for oath sides. 

vic t I 

Memo er(Jud±cjal) 

4 

i 


